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[Shri M. Kadershah]

2. Statement showing final replies
of Government to the recommenda
tions contained in Chapter V and
the action taken replies on the
recommendations made in  Chapter
| of the 34th Report of the Public
Accounts Committee (6th Lok
Sabha) regarding action taken by
Government on the recommenda
tions contained in their 183rd report
(5th Lok Sabhba) on New Service/

". New Instrument of Service.

3. Statement showing final replies of
Government to the recommenda-tipns
contained in Chapter V and action taken
replies on the recommendations made in
Chapter | of 40th Report of th, Public
Accounts Committee (6th Lok Sabha) re-
garding action taken by Government on the
recommendations contained in their 182nd
Report (5th Lok Sabha) on Films Division.

4. Statement showing final replies of
Government to the recommendations
contained in Chapter VV and action taken
replies on the reocm-mendations made in
Chapter | of 47th Report of the Public
Accounts Committee (6th Lok Sabha)
regarding action taken by Government on
the recommendations contained in their
209th Report (5th Lok Sabha) on Export of
Leather,

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

reported killing of three Harijans by farmers
in Kaila, Village under Chandi Police Station
in Nalanda District (Bahar on th, 9th
December, 1978 over the allotment of land to
landless Harijans

MR. DEPUTY CHAIRMAN: Calling
attention.

SHRI BHUPESH GUPTA (West Bengal);
Sir, before we take that up, | would like to
know why there is no
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statement on the IA£ plane crash in
Hyderabad. That should be made, Sir.

MR. DEPUTY CHAIRMAN: The
Government is making a statement.

SHRI BHUPESH GUPTA: i would like to
know what compensation is being paid to the
three boys who have been killed.

SHRI HARKISHAN SINGH SUR-JEET
(Punjab): Sir, | call the attention of the
Minister of Home Affairs to the reported
killing of three Harijans by farmers in Kaila
village under Chandi Police Station in
Nalanda Dis* trict (Bihar) on the 9th
December, 1978, over the allotment of land to
landless Harijans.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
DHANIK LAL MANDAL): Sir, the
Governtnent deplore the ghastly incident
which occurred on the 9th December, 1978, in
Kaila village of Nalanda District, Biha, in
which 3 Harijans were Killed.

According to the report received from the
Government of Bihar the incident took place
at about 9 AM. in the morning of Sth
December, L978, when a mob of some 250—
300 men collected at the instigation of a local
Kur-mi landlord and surrounded the village
Kaila. On seeing the mob who were armed
Shri Doman Dusadh fled for his life who was
chased, shot dead and beheaded at Sultanchak,
a neighbouring village. Shri Ramdhan Manjhi
another Harijan who too had fled from the
outskit of the village met the similar fate. Shri
Balgovind Dusadh another Harijan and
Chaukidar of the village who was going to
report to the police station was caught and
killed.

This incident was the result of a chronic
land dispute between the Harijans of village
Kaila who claim 392 acres of land
surrounding the village and landholders who
claim to have pur-



145  Calling Attention

chased the land from the original landlord. A
case has been registered against 14 persons.
All the accused persons have been arrested.

Earlier action under sections 144 Cr.P.C.
and 107/116 Cr.P.C. had been taken.
Proceedings under sections 107/116 were
stayed by the Hon. High Court in October,
1978. Armed Force under a magistrate were
also deputed but they failed to protect the
deceased persons. The magistrate and two
police officers have been placed under
suspensions.

All the senior officers of the Division have
since visited the village. Rs. 250 and 15 days
ration to each of the deceased family wer,
distributed by 'he district authorities. The
Bihar Government have announced to pay Rs.
2000 to each of the deceased family. The
district authorities are preparing schemes in
collaboration with the M.F.AL. to
rehabilitate the families in some work. The
deceased Chaukidar's son has heen appointed
Chaukidar in his father's place. Food for work
has been ordered and is in progress. Armed
force under a magistrate have been deputed.

SHRI YOGENDRA MAKWANA (Gu-
jarat): All useless. This is a matter of
everyday.

SHRI HARKISHAN SINGH SUR-JEET:
Mr. Deputy Chairman, Sir, not a day passes
when we do not hear about the atrocities on
the Harijans. The other day we discussed
about what happened in Bajitpur. The cause
was the same, dispute over land, and the
dispute was not new. It was pending for 30
yeers, and before the eye of the police all this
was happening. The-e was nobody to
intervene.

Her, also in this case in this village, the
land dispute is there since 1944, but no
solution is found. The landlord, as it i; done
in other cases, is allowed to have benami
sales, and the land is transferred. Then the
tenants .0 io the court. They get the verdict of
the court in 1954 in their favour that they
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ar, occupancy tenants and that they cannot be
deprived of the land. Even then nothing is
done. The landlord resorts to so many
method” to eject them. They do not give up
the possession of the land. That continues. Ali
talk ot land reforms have been there, and to-
day also it is being done. But there is nobody
to protect them.

I a™ sorry, the Home Minister did not
mention that they had information earlier that
the landlord was gathering his goondas with
arms to eject the tenants. And the police was
posted there. On the 7th, th, first raid was
conducted and the village was attacked. For
three days th, landlords' goondas were in a
position to siege the village. They asked th,
people—the police and the magistrate were
witnessing it—not to go out of their, houses..
The village is composed of 156 families, half
of them Harijans. They went to the Harijan
busti and surrounded them for three days. The
polic, was there in the village, out ther, was
nobody to intervene. Then what happened?
On th 9th, as' has been stated, all these 200 or
300 people gathered from the surrounding
villages, anti-social elements, with arms in
their hands, illegal arms—as the landlords do.
They went and attacked the Harijan bustis.
And not content with that, they go and attack
somebody who s grazing cattle. He is caught.
His wife is protesting, saying that they nave
nothing to do with the land. But, no, he is
taken away and killed. Another man, a
chowkidar, is caught on the way, taken away
to some otther village and killed. So this is
what is happening, this brutal murder, and the
polic, is witnessing it. And the administration
is collaborating. He said some arrest have
been made and so on. What is going .to
happen later on is not known because it is a
question where ihe administration connives
with them. What has happened to the ad-
ministration, or what action has oeen taken
agoinst them? This is not an isolated case.
The same thing happened jn Bajitpur. The
land dispute is oend-ing there for 30 years.
Nobody is in-
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[Shri Harkishan Singh Surjeet] tervening.  This
village was attacked and demolished in 1956
also. Then again this time this attack has
come. The police does not do anything.  Sir,
this is what is happening.  All these disputes
are coming up and attacks are being resorted to
by the Ilandlords. Wherefrom do they get
encouragement? | ask this because whatever be
the talk .that any Government has been indulg-
ing in about land reforms, it has proved to be
completely bogus 0 far ss the Harijans are
concerned. What to . say of giving them land,
they are not even protected on lands which
they are in possession of since more than 30
years. This land in Kaila they have been in
possession of sinc, 1944, and they have got a
verdict of the High Court in their favour. Even
then they *do not have any protection.  This
goes on. This was so under the Congress rule,
and this is happening in a worse form under the
Janata rule.
st Wiew aamo fag (fFz7)

FIAT & TAT AFAT TA7 7E F1arar |

SHRI HARKISHAN  SINGH SURJEET:
They are thinking of even amending the earlier
land  reforms laws also in favour of the
landlords. What happens is, a lot of hopes are
aroused among the Harijans that they will be
provided with lands and house-sites, but
nobody protects them. | may say here in this
connection that those landlords have got the
support of both the Congress  and the Janata
Party. The landlords, whether they are Con-
gressmen or Janata men, are landlords first and

foremost.  And they have connections with
other landlords. That is why no action is
taken.  Earlier the landlord was connected

with some Minister who was in the Cabinet
earlier. Now also the Janata MLA, the local
MLA. . . .(Interruption)' | do not want to use
your language. The Janata MLA also did not
protest because he also belongs to the same
caste. This is hap-pending | am telling this Sir,
because when | went to Bajitpur also, i saw the
same thing.  Ther, is ru> question of
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any party. They belong to the land
lord party, and they are prepared to
take any cover when it comes to pro
tecting their own land. That is why
the position continues like that. If the
administration is allowed to connive
with the landlords to attack the Hari
jans, what is their fate? When can
they' feel secure? Even after 31 years
of independence, even their lives are
not spared, what tci say of their eco
nomic welfare. To get their votes,
everybody is talking about their wel
fare, economic uplift and so on. But
what is actually happening is that
everyday there are murders and so
cial oppression. If there is a question
of wages the same thing happens; if
there is a question of defence of their
rights on land the same thing happens.
This  social  repression continues.  This
is a very bad state of affairs and no
investigation or no statement can re
medy it unless the Government comes
forward  firmly with its  suggestion.
Why are not the weapons of landlords
taken away? Why ar, they allowed
weapons? They have anti-social ele
ments with them. Why are these anti
social elements allowed to keep wea
pons? Why is not any landlord arrest
ed? I would lilte to know from the
Minister whether any landlord
has  been  arrested. The land-
lord spends a lot of money to coitrupt the
administration. | sent somebody for an inquiry
in that village and it was revealed that a lot of
money was paid to the police and other ad-
ministrative officials so that no cases were
instituted against them. This type of a thing is
always happening. J would lik, to know
whether any action has been taken against any
landlord who has conspired even when the
High Court has given its verdict, when the
land is in their possession. The landlord has
again gone fo the High Court for revocation
under 107 and all that. | do not know what the
High Court has done, but the poor tenants of
the"village who are Harijans, are not in a
position to go to the High Court. How can they
go to the High Court when they cannot even
go to the nearest
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town? They are not allowed to go anywhere.
So, in order to meet this sort of a situation
certain things have got to be done. The
Government has got to arrest the landlords and
confiscate all their weapons and wipe out the
antisocial elements who are used by the
landlords to attack the Harijans.  The police is
not going to protect the Harijans. Therefore, the
Government should immediately  arrest all the
landlords and take away their weapons and clear
the area of all the anti-social elements. It is not
happening in just one place; it is happening all
over. It is happening on a large scale in Bihar
and UP. The landlords and their relations also
should not be allowed to have any -rind of
weapons. | would like a clear-cut answer from
the Government as to what steps it is going
to take to ensure the poor tenants' land, to verify
whether it has been transferred to somebody
else, whether there has been any benami
transaction.  What steps is the Government
taking to protect the tenants' rights? The
Government should come forward clearly with
what it is going to do, what policy it is going to
pursue, to ensure land to the Harijans so that
they can also earn their living. These are the
questions | would like to know from the
honourable Minister.

SHRI PIARE LALL KUREEL URF
PIARE LALL TALIB (Uttar Pradesh): On a
point of order. The honourabl? Member has
unnecessarily introduced the namg of the
Congress in this matter. The landlord has no
concern whatsoever with the Congress
organisation; he is not even an ordinary,
member. Thig sort of a reference is a
reflection...

SHRI HARKISHAN SINGH SUR-JEET:
My friend has not listened to me correctly. |
said he has got relations with the Congress as
well as the Janata, both.

SHRI PIARE LALL KUREEL URF PIARE
LALL TALIB: No. He has no relationship
with the Congress. This is a serious matter.
The landlord is an open member of the Janata
Party. There is hardly any day when we <io
not hear of such atrocities. So, why is
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he unnecessarily bringing in the name of the
Congress Party? This has become a common
matter. Everyday we hear these happenings.
Therefore, it is a wvery serious matter,
(interruptions) In the Congress regime ther,
wer, no aases of burning murder and rape of
Scheduled Castes, never, never....

MR. DEPUTY CHAIRMAN:
down.

Please sit

SHRI K. K. MADHAVAN (Kerala): Sir,
now the cat is out of the bag. The honourable
Member spoke with the eloquence and with a
lot of emotion on the subject. Organised
groups organised political groups both within
Ihe ruling party a5 well as in the Opposition
are behind this. They are supporting this, as
has been stated by the learned Member...

(Interruptions)

MR. DEPUTY CHAIRMAN: Let us not
divert from the main subject.

SHRI K. K. MADHAVAN: They are bent
upon gate-crashing. It is for the people; it is
not up to the Government only...

MR. DEPUTY CHAIRMAN: Let the
Minister reply.

SHRI K. K. MADHAVAN; What else can
be done?
ot gea fag (gfaamm) @ saar
aEl 7 gfeat ®1 @ w7 frar | =@
I Fe fFT AT 72 £
SHRI PIARE LALL KUREEL uxf PIARE
LALL TALIB: Such things were never

happening before. Harijans are being
beheaded now... (Interruptions).

oft wq ey (gfearom) @ oo &
AT FD FET A E | TZ THAAT &
FTFATE | HEA AT, TN AT FIEHT,
# quEr AT 72 7

=t Igawta w5y A 7 sl
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SHR] DHANIK LAL MANDAL:
would like to reply first.

wt s fag oWt w0 AT AA
Twiwd % Arfwn | WO saT w0 oA
¥ AT AT |

ot sEw AW AE (397
w¥wr) : forg FT ATH £ 7@ I A
ToTed A ST |

oy FuEwata | Wi A 3T
T AT wEEA &1 FAT9 3 A

C AT WY CATEE OTR
QUET F | W AL Ao A a5
(Inzerrupiions) # WI TITez  F152
fz" [ FIEAT a1 3{"-’[ FH AT & 97 FAT
FAT HY WA H AT T FEAE[ F ) 0F
T arA W A oF °EfaaE s
HTATR & (o 3017 397 F ST LA 7
Fa1 o Fw €1 909 & ¥ A7 077
2 e g fom 99 ¥ 414 HF A7
FIAT T & AAT A1 2 | Fgw i i
Y 9T F A qr 17 9% (Cwr gy
THEAMT  ATIYT H AT Tl T2 21T,
qrar qr (Jngerrupricn) W w7
faer F1 Zorsr 47 1 42T AT ®WiwT
JarT 2131 | 5T faw w1 GEgrer AT
Wiy A g arEr fgewa 9

ale Sy oS B y'a o8

s e Sl S ok ol
s P ol - S o
t gier Olaseh el SU Saa o0
o Eidsakyl o] -Up W oG

- A e WSS B K

=it wrrate 0w <6 arfea
TH a¥E 1 A1 §9 TAT AT FEN | TH
aw #1 "‘faziz 19 Fa7 gvs fawmic’
& 77 awar wa< A 1 A9 T (o
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BT | T WEAISE H ORAT A A%
e Al 21 )

ot s Feg - ity w1 A wrarfes
w7 H T 721 g TF w38t @A 98 39
U T A€ (TREAT FT LAGAAA AT
a7 97 I a9F wge AT X FeEr fHar
ar. ..

SHRI PIARE LALL KUREEL urf PIARE
LALL TALIB: This had never happened
before—never.... (Interruptions)

ot g9 Tog : 99 q97 AF@E AT A
gzt fear g1 5 sosg d2 a9
giwat & £ wrr |

SHRI PIARE LALL KUREEL urf PIARE
LALL TALIB: This is not a point of order.

=it Wiew wreraw fag o @1E faa
Faedi & e & (1 arar Ay

(Interruptions).

MR. DEPUTY CHAIRMAN: Order please.
Order please.

SHRIMATI AMBIKA SONI (Punjab) :
This is a very important matter. He is
indulging in diversionary tactics.

st aq fog wledmaw Ty gw
AN FE W1 K AT 5007 § 91 /%
I FHW & TIT T AT 92 ey a¢
T T @ WIT WA AT TE FY
g 1 ¥ ag a8 wrarfn, .
il Wiye S Y ayles _opd
ot et am g0 ¢ arfew ¢
T Ft T8 F91 foar war ?)
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ot wu fag . Fidq F7 A0 7T
Fea farar war B wiga wma 67 &
qraiar & 12 7w gy ey freqardy w0
FT ZWIF ST ALFHTT FATAT 47 |

Tl s S (M aylar
&dgad = Kigwy Jeb 3 Gl
- &y 2yo
et R e gia 9% aifea) ¢
uFd sz A1 Z1 73d, AT 1 @)

=Y wq Yag : w7 971 39 71 AL
& | ST ST ZAT FY 7A AFAT AT\ TET
arg & ¥ ofr w4y 1 & yqeda wEA
A Fw T oW (Lnterruptions) #
HgTHT AZE, IT I H AL T|F
arer § #w AT AN

SHRI YOGENDRA MAKWANA: Ilam
on a point of orcter....

MR. DEPUTY CHAIRMAN:  He is also
on a point of order.
SHRI YOGENDRA MAKWANA:

This is very important.

=N EE | fag : "FaET A1 97
AT 9T &, AT SATIZ WIF HTE7 H Iz
1% WS #91 Za0a &1 0§ °F 347 9%

el 3 \... (Interruptions)

ot sawarata w3 wme w7 faa,

(Interruptions)

FIRCZ L., .

ot v fay o § fedr Faveda,
aizd, (as a3y 2 @1 91 (5 797 i

i ——

1[ 1 English translation,
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A T gAarT g o s faedrare
FATHE, AL A9 <2 F, AT AT FAAIL

AT HATTE, W07 AT F37  AIAH

FI AFET FAT H @HEC A )

"I A0 OF Fra w47 Arfwa v de
TS BT AFTAT T34 F79 AMTHITZ T90
a1 TE | AU TR q2 19% w7 AFTAA
FITEATZIATN TATET & (AT T =12
AT AT, TET AL ATIZ HIE ATECE |

SHRI BHISHMA NARAIN SINGH: Itis
a point of disorder.

SHRI YOGENDRA MAKWANA: Sir, my
point of order is this: This is a very serious
matter and everyday the Harijans are assaulted
all over the country and we are very much par-
turbed over it. These are the things on which,
you see, there should be calm and cool
discussions on all sides. (Interruptions). There
is no question of any party at all here. We want
to discuss this issue above the party lines. My
honourable friend just now said something and
he was alleging that the Congress was there in
this. Sir, throughout his life he has been in the
Congress. He has been in the Congressso far in
power and now he is with the landlords.
(Interruptions). He is going there where there
is power. So, he has "o right to advise as to
what we should do. He has no right to advise
the Members on this side because we are
where we were and we are sticking to our

party.

MR. DEPUTY CHAIRMAN: All right.
You have made your point.

SHRI YOGENDRA MAKWANA: So, he
has, no right to advise us. (Interruptions)

SHRI K. K. MADHAVAN: Sir, these
people have left the Congress. (Interruptions)
They are not in the Congress. They have left
the Congress. (Interruptions)
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SHRI P. RAMAMURTI (Tamil Nadu):
Sir, may | may a suggestion?

SHRI YOGENDRA MAKWANA: Sir, my
request to the Members is not to make this
debate a farce. Do not make this debate a
farce. It is a serious matter and we want to
discuss it in all seriousness. Therefore, |
would request all the Members of this House
to discuss this issue very seriously and to rise
above party lines.

SHRJ PILOO MODY (Gujarat): Hy-
pocrites

SHRI P. RAMAMURTI: Sir, | would
request all not to make this matter a party
issue.

(Interruptions)

MR. DEPUTY CHAIRMAN: The Minister
is saying something now.

SHRi P. RAMAMURTI: All right.

SHRI PILOO MODY: Let Mr. Ra-mamurti
say something.

SHRI DHANIK LAL MANDAL.: Sir. it is
really a matter of concern and anxiety,
whether such incidents have taken place in
Bihar or in any other part of the country. There
can be no two opinions on this. It is also true,
Sir, that there was a land dispute pending for a
long time and there had been so many court
proceedings and there were also the decisions
of the courts. There can be no two opinions on
this. There is one case decided in th, year 1976
by the honourable supreme Court in
accordance with which 15 acres of land were
given to the Harijans. But 392 acres are under
dispute out of which 15 acres were given to
the Harijans. It is also true, Sir, that the land
records are note uP-to-date in Bihar.

SHRI P. RAMAMURTI: In none of the
States they are up-to-date.

SHRi DHANIK LAL MANDAL: When |
visited Kaila village on the 16th and discussed
this matter with the Chief Minister of Bihar,
shri Karpoori
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Thakur, J drew his attention to this aspect of
the problem and he assured me that very soon
he would constitute three committees which
will go into-these things in Bajitpur, Kaila and
Tekari. There recently another incident has
taken place. So, Sir, it is true that land disputes
which are coming to light more and more are
also resulting in Harijan atrocities. There can
be no two opinions about this.

About the arrests, Sir, the landlord has been
arrested. Not only the landlord but the other
persons also named in the FIR have been
arrested... (Interruptions) About weapons, Sir,
there are clear instructions on the part of the-
Ministry to the State Governments that
whenever there is a land dispute or any dispute
in which one party is a harijan, then the
weapons belonging by the other party, which
is not Harijan, should be confiscated. In this
ca.se, when | visited the village, | gave ins-
tructions that the weapons should be
immediately seized.

=t ®eq W1 W (IFT 9497)
IoaTifa S, wE wrE fFaEa FTAr
ot afew am= Hew 0 T O

A FI AT A | AT H AT AT TEE N

Y weq TG A © ATT FT20 HAA
AT AT T 2 | qF FEAT AEZAT
fa w7 o 4Y q72w qETET AT § 50
& HT AAIY

«t gumamfa ;. fqow 97 FE
Frfso | fEargar wa 2129 )

S ¥oq W14 UA : IAG FET fF
% WIAT 99T H Ao

=t s fovg s (garg)
AT HASAT 97 GATTH A2 grAr JrfET o
fom A & a0 @A 21 =JrfEy o

(Interruptions)
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SHRI P. RAMAMURTI: Sir, 1 do
not want this debate to deteriorate as
about between two parties. It is a
fact, Sir, whether it was the Congress
Party or any other party, that the land
has not been properly allotted and
land disputes have been pending for a
long time. As far as the Harijans a'e
concerned, they are unarmed. The
landlords are armed. Your administra
tion will not be on the side of the Hari
jans. It is a well known fact. Your
administration will not be able to pro
tect them. Therefore, under the cir
cumstances, wiH the Government distri
bute arms to the Harijans in this coun
try sothat they can protect them
selves® This is the only question that
I wantto QsK................

(Interruptions)

AN HON. MEMBER: We support
this...

{Interruptions)
SHRI P. RAMAMURTI: Will you

distribute arms to them...

(Interruptions) MR.  DEPUTY
CHAIRMAN: Order, please. Mr. Salve.

SHRi N. K. P. SALVE (Maharash-tar):
Sir,.: ..

(Interruptions)

SHRI HARKISHAN SINGH SUR-JEET: |
could not get the answer to my question
whether the police was there. For three days
when this thing was taking place, what action
had bee, taken against the police? This is the
reply | wanted...

(Interruptions)
MR. DEPUTY CHAIRMAN: Mr. Salve.

SHRI N. K. P. SALVE: It is not purely a
barbarous and wanton killing; it is a story of
human degradation and disgrace—killing of
the Harijans by the landlords. Equally elo-
guent is the story of political opportunists and
of a Government which is exceedingly weak,
which is exceedingly corrupt and which is
exceedingly incompetent.
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SHRI PILOO MODY:
petticoat government.

But it is not a

SHRI N. K. P. SALVE: This behaviour is
dripping with lawlessness and violence. The
rule of law has become something unknown to
the people of Bihar. It is understandable that
the Home Minister has glibly expressed his
concern and anxiety over these things. If one
were to see the story as narrated by one of the
weeklies, then even Mr. Piloo Mody who is the
conscience of that party, would come up and
say that jji there is any one State Government
which has no business to rule that State, it is
the State Of Bihar. It should be dismissed lock,
stock and barrel in the interests of the people.
If these paragons of virtue which Mr. Piloo
Mody and others claim to be, were to read the
national weekly, they will know that there was
the first attack by 200 landholders on the land-
Jess Harijans. There was shooting. Fortunately
or unfortunately no lives were lost and only
one person was wounded. Thereafter, there
was a massive attack by 500-strong
landholders with guns, swords and spades on
the 9th of December because in the meantime,
in the interregnum, the Government had
supposely posted the police force. This is what
the national weekly reports, not for my benefit:

"A police force and a magistrate were
stationed in the village after the first attack.
The second attack took place without
apparently any hinrance.”

The police were silent spectators to this
massacre that was going on. Even today, |
wish the Home Minister knows something
about this weekly report which further says:

"Apart from physical segregation, the
Harijans are haunted by fair of isolation
from their brethren in other villages while
their Kurmi opponents are ‘freely mixing
with likeminded castemen in neighbouring

villages'." They are living in a mortal fear
for the only sin they have committed of
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[Shri N. K. P. Salve]

being bofn in a community which is socially
oppresed and economically backward. This is
the penalty they are paying for being ruled by
a corrupt and inefficient oGvernment. The sin
that they have committed is the sin of being
born in a community which cannot enjoy the
right to protect itself. If one were to read the
narartion, what was the crime of the thirty year
old Harijan. Doman Dus-sadh? His crime was
that he was fighting for the rights of Harijans
regarding the possession of 14 acres of land
out of 392 acres which belonged to the
erstwhile Zamindari. Dussadh had taken up the
cause of the Harijans. H, had said that the 14
acres of land which was a fertile piece of land,
must be given to the Harijans. Unfortunately,
it was considered that the land is more
valuable than the human blood and Dussadh
was allegedly chased in another village. He
was shot dead. His dead body was brought in
and beheaded in the ardent belief that this
would be the destruction of evidence so that
those who had committed this heinous crime
might, go scot free under the benign Janata
Government in Bihar. (Interruptions) There
was another Harijan. He too was shot dead.
His name is Ramdhan Majhi. What was his
crime? Willy-nilly, he happened to see this
happening and the people realised that he was
rm eye-witness and an eye-witness to such a
heinous and dastardly crime cannot go
unnunished. He too was shot dead, brought in
and beheaded. That is not the end of the story.
All this happened when the police was there
and the Magistrate was there. The father of
Dussadh, Shri Balgovind Dussadh. who was a
chow-kidar of the village, wanted to go and
report the matter to the police. He too was shot
dead. This is the state of affairs. This is not an
isola-lated instance. Take the story of...

SHRI PILOO MODY: | cann't stand lhis
hypocrisy.

[ RAJYA SABHA ]

to a matter of 160
urgent public importance

SHRI  ANANT PRASAD SHARMA
(Bihar): It is a very serious matter.

SHRI N. K. P. SALVE: To my mind, this
gentleman was born as a result of hypocrisy, it
seems. You are an embodiment of hypoerisy.
You are a bunch of people who are masque-
rading yourselves as a hash and galli-mufry of
political opportunism. And you have the
courage to say this to others who are trying—
Mr. Rama-murti says, you take it above politi-
cal parties—to take it above political levels. In
Bihar, out of 650 polling stations, nearly 65
have been attacked. There is not a single
University which is functioning properly.
Everywhere, in every town, every village and
every place in Bihar, life has become
extremely difficult for the law-abiding citizens
for there is arson, loot and violence rampant.
The Government there is as good as no
Government there. And it is inevitable, Sir,
that if any Government has sown the seeds of
casteism, factionalism and communalism, you
will have to pay heavily for this for it is said in
the Gospel that they that take the sword shall
perish with the sword. If you are preaching the
gospel of hatred and vengeance, you will
yourself be devoured with this sort of hatred
and vengeance. Sir, | want to know of the
Minister one thing. Sir, his conscience seemed
to be assuaged by the fact that he expressed
some concern and anxiety about it. Sir,
conscience is very well assuaged. If you once
snub your conscience, it will never trouble
you. And it is very much so when you look at
the Janata Party, when you look at them, at
their functioning and working. Sir, every time
something happens, this sort of statements are
made. Every time, Sir, the statement is made
ad nauseam, ad infinitum that this has
happened and it is a matter of very great
concern to us. Sir, how long shall we keep on
looking? Shall we be the helpless spectators to
this, this sort of crocodile tears are being shed,
and the Harijans and the oppressed are losing
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their lives. Sir, it is, in fact, a manifestation of
any political party which is a conglomerate of
people who are together not for any political
ideals, not for achieving the welfare of the
people but who are together only to enjoy the
bliss and the luxuries of political power. That
is why their togetherness is so tenuous and
weak and every time they are talking of
disintegration.

Sir, my submission, therefore, is whether or
not it is a fact that law and order has
completely broken down in Bihar. And what
has happened in Kaila is a manifestation of
weakness. Sir, | have read out to you that in
the presence of the police all this wanton
killing had been going on. And if this has been
going on, | do not know how long wiH it be
for revoking the President's Rule and invoking
the powers under the Constitution to clamp the
President's Rule. Sir. there is a universal de-
mand by the people that the State Government
is totally incompetent to take care of the
problems in which the entire state is
enmeshed, into which it has embroiled itself.
Sir, the time has now come. Let them act. Let
these paragons of virtue act and save the lives
of the people of Bihar.

SHRI K. K. MADHAVAN: Sir, | want to
say that this attitude on the part of the
Opposition has been provoked by the
reservation policy declared by the Bihar
Chief Minister.

(Interruptions)

MR. DEPUTY CHAIRMAN: Please do
not divert the discussion.

SHRI DHANIK LAL MANDAL: Sir, we
are not shedding crocodile tears. | want to
inform the hon. Member, Mr. Salve, that in
all seriousness we are taking all the steps to
grapple with the problem and to solve this
problem.

SHRI ANANT PRASAD SHARMA: Why
don't you dismiss the Govern-
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ment there? They do not deserve to rule

ihe State.

SHRI DHANIK LAL MANDAL: Sir, even
yesterday, there was a  conference.
(Interruptions) you please listen to me. |
know your an:aety. (Interruptions) The

Prime Minister convened a  conference
yesterday. Only  yesterday the  Prime
Minister called a meeting of all the Chief

Ministers and leaders of opposition parties
to evolve a national consensus in order to
eradicate untouchability and to do away with
atrocities on Harijans forthwith and also
to do away with the communal problems in this

country. (I7iterrupt.’0?is) | know your
anxiety. You are worried  because the
Bihar Government is standing on the side of

the Harijans and the weaker sections.  (In-
terruptions)

SOME HON. MEMBERS: No, no.

SHRI DHANIK LAL MANDAL: Can't
you listen?

SHRI ANANT PRASAD SHARMA:
There is no Government in Bihar. There is no
law and order in Bihar. | would advise the
Minister to dismiss this Government.

SHRI DHANIK LAL MANDAL: You are
worried because the Bihar Government, Shri
Karpoori Thakur's Government, is standing
on the side of Harijans. This is the trouble
ar.d that is why Shri Salve is complaining that
this Government should be dismised. That is
the reason. This is the complaint.

SHRI N. K. P. SALVE: No, no.

SHRI DHANIK LAL MANDAL: Because
the Bihar Government is standing on the side
of the weaker sections, therefore this
commotion in Bihar and you are siding with

them and complaining that the Bihar

Government should be dismissed.
(Interruptions)

MR. DEPUTY CHAIRMAN: Order

please.
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SHRI  ANANT PRASAD SHARMA:

faat qar 7% Fager w1z £ a4
What is happening in Bihar is a matter of AT JALTT FTE & 3{'1’ EEL

shame.

(Interruptions)

SHRi BHISHMA NARAIN SINGH: And

he is protecting the Government of Bihar.

MR. DEPUTY CHAIIRMAN: Order

please. Yes, Mr. Yogendra Sharma.

ot awer et (fagrT) ;- weET,
fazre @ mar &1 fagre qafz 3 o
F o fage #7137 =98 W7 FFET
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I EE ARENTE AN AT AT AAN FT
fzar wrar & 1 7@ awem, 33 go
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gwEl FAT  FW—wAT 7w
A & fagre, zw AAq o g
AT g% & W gw vawT ford
aaar 12 , wgt ¥ 91 foq fl w1
1 for &n & widfver el 2, gfewat =
sl guar  faa 29 wdm g
ZH TEAT SqFEAT FIA |
SHRI YOGENDRA
compensation.
st ufas @ Az F1hwA, -
ag a1 ffafazma 7 & vy

SHARMA:

MR. DEPUTY CHAIRMAN: We will
resume discussion after lunch. Now the
House adjourns to meet at 2.00 p.m.

The House then adjourned for
lunch at one minute past one of the
ciock.

The House reassembled after lunch at
three minutes past two of the clock,

Mr. Dputy Chairman in the Chair
STATEMENT BY MINISTER

Accidentto Boeing 737 Aircraft of Indian
Airlines at Hyderabad

SHRI BHUPESH GUPTA (West Bengal).
Let him make the statement.

MR. DEPUTY CHAIRMAN: Yee,.
Mr. Kaushik.

THE MINISTER OF TOURISM AND
CIVIL " AVIATION (SHRI
PURUSHOTTAM KAUSHIK): Mr. Deputy
Chairman, Sir, with your kind permission, |
regret to have to inform the House about an
unfortunate accident at Hyderabad to a
Boeing 737 air-craft of Indian Airlines.

At about 10.40 hours on Sunday, the 17th
December, a Boeing 737 aircraft (VT EAL)
operating scheduled flight 1C-539 (Madras-
Hyderabad-Delhi) met with an accident dur-
ing take-off at Hyderabad. Accord-



